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IN THE CENTRAL ADMfl'flSTp,Tp.J TRIBUNAL: HYDEABAD BENCH: 

- 	 AT 1-fYDERABAD. 

DATE OF JUDGMENT: 	18:8.1995  

BETWEEN: 

R.Sudhakr 	- 	.. 	Applicant 

and 

Supdt. of Post Offices, 
Ananthapur Division, 
Krishnadevaraya Sadan 
Ananthapur-1. 

Postmaster Gencral-AP 
Southern Region 
Ashoknagar 
Kurnool-5. 

Diredtcr General, 
Dept. of Posts. Daic Bhavan 
Sansad Marg, 
New Delhi-i. 	 .. 	Respondents 

/ 
couNsEL FOR THE APpLIcANT 	SHRI KRISHNA DEVAN 

- 	COUNSEL FOR THE RESPONr'ENTS: SHRI N.R. DEVRAJ 	I  
Sr./41.CG5C 

CORAM:  

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON 'BLE SHRI R .RANGARAJAN, MEMBER (ADMN.) 

CONTD. I •  
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ORDER 

As per I-lon'ble Shri Justice V.Neeladir Rao, Vice_Chairman 

Heard Shri Krishna Devan, Counsel for the applicant 

and Shri N.R.Devraj, Standing Counsel for the respondents. 

The applicant was selected as Reserve.1Thà'j. -a 
(RTP for short) candidate in the cadre of Postal Assistant 

in Anantapur Division during the first half-year of 1982. 

He was appointed as a regular Postal Assistant by order dated 

13.9.1988 and he joined the said post on 14,91988. This GA 

was filed praying for a declaration that the applicant is 

entitled to get the benefit of service rendered as.Short Duty! 

Reserve Trained Pool Postal Assistant during the period from 

5.7.1983 to 13.9.1988 for the purpose of qualifying service 

in the matter of 'seniority, annual increments, pension, etc., 

and for further direction to the respondents to fix the pay 

of the applicant at the minimum of the pay scale of Rs.260-480 

with effect from 5.7.1983. 

The contentipn for the applicant is that, as the duties 

of the RTP Postal Assistant and the regular Postal Assistant 

are same, the RTP Posflssistant has to be paid the same pay 

that is being paid to the regular postal assistant and hence, the 

pay of the applicant has to be fixed at the minimum of the 

pay scale of Rs.260-480 that existed' on 5.7.83, the date on 

which he joined as'RTP Postal Assistant and as to be given 

annual increments, and his pay has to be revised with effect 

from 1.1.1986 in the scale of Rs.975-1660 and accordingly 

his pay has to be fixed on 14.9.1988, the date on which his 
4-b- 

services were regularised and as to be paid arrears. / 
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It is urged for the respondents that at the time 

of selection for the post of Postal Assistant, 'A' list 

which is otherwise called as 'V list or select list 

is prepared for empanelling candidates selected to the 

extent al vacancies existlog and 'B' list is prepared 
I ,  

for 50% of the number empanelled in CAl  list for keeping 

them in 'Reserved Trained P801' for Utilising their services 

on hourly basis in the leave vacancieS, etc., and hence, 

they are referred to as Short-duty assistiants. They 
U 

were paid on hourly basis at the rates fixed and theywere 

being absorbed as and when kkKxa their 

fi 	the lling 
	 those  

c -are exhausted. 7 No fresh recruitment to the post 

of Postal Assistant will be made in the circle till 'B' 
- 	 L 

list exhausted, the other contention for the respcndents. 

Various reliefs wreclaimed by RTP Postal Assistants 

who were later absorbed as Postal Assistats;ifl OA 814/90 

and batch before Ernakularo Bench of the Central Adrnini-

strative Tribunal. One of. the claims made therein is 

for fixing ef pay with effect from thea date of initial 

engagement as RTP Postal Assistant for the purpose of 

annual increment, bonus, 1!ength of service for the purpose 

of appearing in departmental examination and for seniority 

and other purposes. Ultimately,  it was da mtdmd held 

therein that as the RTP candidates who had rendered B 
H 

service k  8 hours a day continuously, on completion of 

one year of such service, should be  deemed to have attained 

temporary status and on attainment of such temporary 

status, they have to be given all the benefits available 

to casual mazdoors. It is stated for the respondents 

that the Judgement therein in regard to the conferent 

of temporary status was stayed by Apex Court in SLP 

No.8193/93 vide Judgemnent dated 29.3.93 and CC No.20847/93 

dated 21.4.1992 and the above are pending,, qhen the app1int 
I 
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in OA 1138/91 on the file of Hyderabad Bench, who 

was also absorbed asreduiar Postal 
Assistant 

after working as RTP Postal Assistant, Claimed 
relief4,,141 aL to the reliefs in this OA, the beheft.t- 

'4/90  

6. 	
The learned Counsel 'for the applicant referred 

to N Judgement in OA 739/93 dated 
22.9.94, wherein, 

the RTP Telephone Operatoks who were subsequentjy 

regularised as regular Telephone Operators, were 

I. directed to be given reg 
ularisatiOn with effect from 

the dates onwhjch 
they wezL tic taken as rainpd -J 

Operators, (o urge 

7. 	In OA 952/93, the  
en, tne applicant therein, Would have.been 

given the appointment as reular telephone operator 

from the date he joined as RTP Telephone Operatpr
.  

After Perusing the relevant ~ nOtification in regard 

to the ban, the Bench comprJsjg one of us (i.e. 

held tthat the ban therein 

was for creation of new Posts only and not for 

appointment to 1-ha 	4j 

of the said Pleading and in view of the said material, 

it was held therein that the service of the applicant 

therein should be reaularised as telephone oper 

t the applicant also should 

be given the same benefit. But, it may be noted 

that the, applicant in OA 73 9/93 prayed for 
& benefit 

similar to the benefit granted to the applicant 

in 0A952/93 
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from the date he jOined as RTP Telephone Operatc 
r. Basing on the same, the judgeme

ntin OA 739/93 Was 
given by another Ben&-i at Hyderabad CAT. 

But theestjon 
referrCsd to 

in this OA. The leaned Counsel for the. 
app ihant submitted  

that as the Director Generaj is One and 

the same, the same ban is applicable We cannot 

accek to the said .
CO~tention. The Concerned 

AP cijrcie might have licrrrib 
is

nly for Creation of post 10 
and not in regard to t]tie Rg. VIL*x 

appointment to 
the existing VCC8nC1CS!Of PAs. AnYhOW: when the 

temporary Status 
! lQfl 
(3 with all Coriseqejj benefits 

that arise On the basis 
rrJje 

to the Cesuat rnazdoors are held applicable 

even to RTP staff by the Judgee in(1'993)23 ATC 822 
(KN Si5 & Others 

0
Vs Union of India) and as the same is St

ayed by the Apex Court •in SLP 8193/93 
and cc 20847/93 

and as the said Judgementlso 
in regra to RTP Postal Assistant and as the 

applicant herein also is POstal Assistant
; we feel Mk- it is just and 

proper to pass the fol1qig order: 

a1f Ultiately SLP 8193/98 and CC 20847/9 

-. 0 	
also has to be giver the 

same benefit of temporary status and 
the C'onseJefltil 

benefits thereon that 	
rantea to the aPplicants 

in 
OA 814/9 & Batch casesbefore Ernakulam Bench 

it the SLP8I93/93 and cc 
20847/93 are going to be allov,ea this OA 

&& Stands dismissed 	
if any modified order is going 
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to be passed by the Apex,Cout, the aPPlicant herein 

also will be entitled to the benefits grented thereinfl 

The applicant/reppondent is free to more this 

Tribunal by way of MA if any further makfj clarification 

in regard to the relief claimed in this CA has to be given 

after the disposal of the SLP and CC (cited sipra) by the 

Apex Court. 

& A 	o' 
No costs. /1 

/1 

(R . RANGARAJAJJ) 
Member (Adrnn) W. NELabgI RAO 

Vice-Chafrman 

Dated:18.$.199 

RMr Dictated in the Open Court Deputy  gistrar(J)cc 

M. 
1 • The Superinten&ntpf2si..Q..4azaya 6acan, 

Anantapur-1. 

2, The Postmaster Genera],-Ap 
Southern Region, Ashoknagar,Kurnool..5. 	I 

The Director General, Dept.of Posts, 
Dak Shavan, Sansad Ma.rg, New Delhi-i. 

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd,. 

S. One copy to Mr.N.Rvraj, Sr.CGSC.Cfl.Hyd, 

One copy to Library, CAT.Hyd. 

One spare corn,- 

pv rn. 



4. 
THPED BY 	 C}CKED BY A. 

COMPARED BY 	APOVED BY 

IN THE CENrRAL PDMINISTRATIVE TRIBUNAL 
HYDERABAD BEca_Ar, HYDERABAD. 

THE HON'BLE MR.JUSTICE V.NE'RI RAO 
VICE CHAflMAN 

A N D 

THE HON'BLE 	R.RAi'GARMAN; (14(ADMN) 

DAtED 	 1995.1 	. 

O1t1t/J1JDGt'ENT: 

M.A./R.A./C.A..No. 

OA.NO. 	Ll 

TA.NO. . 	 (W.P. 

Mmitt$d and Interim 4iirections 
isEuedJ. 

Allow d. 

Disposed of with directions. 

Di4issed as withdrawn 

Dis/nissed for default 

orjereameiected. 

Nb.order as to costs. 

• 	 Cénimi Admjn ji— 
DESPATCH 

1 SEP1995 

I 

<P.. 




